
CENTRAL ADMI N ISTRATI VET RIBUNAL., TRINCIPAL BENCH 

OA NO 717f2003 

Ne w Delhi this the 2nd day, of April 200 3 

HON BLL Sli KUH)IP SIN(5H, MEMBER U) 

Sh. Sun.i J Iiuiar Singh 	: • - 
s/o Sh, FI.P.Singh 

'"- ii. , Northern Hal Iway, 
C/o SSE (Shatabadi' &Rajdiianj PoweirCàr) 
hOG Shed, Ajmeri Gate, 	 .: • 
New Delhi. 	 . 	Applicant 

(By Advocate: Si-i. Sanjay Shangar j): 

Versus 

.1 . 

 

The General. Manager. 
Northern Ha i Iway , 	- 
Baroda Bouse, New Delhi: 

• 	 2. 	the Divisional Railway Manager, 
Northern Ha i Iway, DHM Off ice, 
Chelmsford Road, New Delhi. 

The,  Senior Section Engineer  
Shatabacil hOG Shed, ... 	
Northern Ra.i iway, Ajmeri Gate, 

- 	New Delhi. 	 . . . . 	Respondents 

Heard leirned counsel for applicant. 

	

2, 	Learned counsel for applicant submits that be had been 

earl icr paid overtime allowance for simi lar duties performed 

but now the respondents have discontinued to pay the same. 

After hearing the learned counsel for the applicant and going 

through the record I think that this OA can be disposed of at 

this stage .1 tse I f by di rect ing the respondents to dec ide the 

representation made by the applicant, which has not Still been 

decided, by passiflg a reasoned and speaking order. 

	

3. 	Accordingly-, the OA stands disposed of with the direction 

to . the respondents to decide the representation by passing a 

reasoned and speaking order within 2 months from the date of 

receipt of a copy of this order. 

( KULDIP SINGH ) 
Member (J) 

Sd' 

I. - 


